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Report

NGT directions dated l310212024

Hon'ble NGT central Zone Bench, Bhopal vide its order dated 13.02.2024 in
o'A' No. 22/2024 (Harish Solanki v/s State of Madhya pradesh & ors.)
directed as under :-

l ' lssue raised in this applicatiott i-s uioration of tte water (preuention and
control of Pollution) Act, 1974 in the iuer Tapti causing Jish mortarity and
uiolation of ttrc Water (preuention and. Control of pollution) Act, 1924, the
Air (Preuention and contror of poilution) Act, 19g1 aduersery affecting the
birds life bg the industial waste in the district BurLwnpur, Madhya
Pradesh.

2' tt is fut'tL,r aneged. that cDTp h.,s been instarled. but theg are not
functional and there are rampant cutting of forest trees, burning of forage
resulting in cattle mortalitg due to hunger and tires are bumt in boilers
causing senous air pollution and. health hazard..

3' vide order dated 10.01.2023 a committee was constituted consisting
District Magistrate, Burhanpur, M.p. and. tle representatiue of the State
Pollution contror Board taith d.irection to submit the factuar and. action
taken report. TLte report reueals following uiolations:_

t, There are approimatelg 40 number of small scale units installed. in
the industial area of Emagird, Burhanpur, Madhga pradesh, which
is located on the banks of the Tapti Riuer.

During the inspection the industry named M/s Rehmaniga Textile
299/ 1-2, Gram-Fatehpur raas found. uiolating the consent condition
bg stoing waste tDater in Kaccha pond and. not disposing to CETp.

)
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u.

Notices were issued to M/ s Rehmaniga Tertile, a cloth process unit

for uiolating the Water (Preuention and Control of poltution) Act,

1974, the Air (Preuention and Control of Pollution) Act, 198 j.

There are no prouisions of treatment of untreated utater.

The ETP tuas found non-operational and the untreated u)ater tDas

collected outside the campus. There are huge quantitg of water
u.thich is untreated at the place of lagoon.

The dissolued solid, suspended solids, chloide, BOD and COD was

found uiolating the prescribed norm. CETp utas not found
operational as per standard parameter.

The uater uhich uas sent to CETP for treatment was found to be

directlg discharged through Nala to the Tapti Riuer.

4. A report was called from tLrc Forest Department for attting of tlrc trees
but nothing has been reported bg the Forest Department.

5. In light of aboue illegalities and uiolations of the Enuironment (protection)
Act, 1986, the State Pollution Control Board is directed to take remedial
measures and take action against the unit uiolating the enuironmental
norms and to submit the report. The enuironmental compensation for
uiolation must be calcalated and reported and further action be taken by
the Pollution control Board. Forest Department should be remind.ed. to
report with regard to tlrc cutting and felling of the trees in uiolation of
rules.

Action Taken Report

1. Actions tanken against M/s Rehmaniya Textiles, 2ggfi-Z, Gram-
Fatehpur, District-Burhanpur (M.P.) :-

A. Current Status of the industry :

IM/s Rehmaniya Textile, Village-Fatehpur has been inspected on
dated 14/0312024 to veri| the current status of the industry.
Inspection is report is enclosed as Annexure-I. The industry has
been found closed and as per inspection report the industry is not in
operation from dated 2110612023.

ul.

tu.

ut.

uu.
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B. Action taken against the industry due to vioration of environmentar
norms :

1. M/s Rehmaniya Textile was found violating the consent conditions
by storing wastewater in kuchcha pond and not disposing the
effluent to CETp during inspection dated 17/02/2023, therefo.e,
notice u/s 33-A of water (prevention and control of pollution) Act
197 4 was issued vide letter no. g3 l dated 06/03/2023 . Status report
was submitted to Hon'ble NGT principal Bench in Application
O.A. No. 835t2022.

2. It is submitted that the Board had taken further action and issued
closure direction U/s 33-A of water (prevention and control of
Pollution) Act 1974 to close the production vide Regional Office
letter no. 2079 dated 0g/0612023 to the unit. copy of the closure
order is enclosed as Annexure-2.

3. In compliance of the above Closure Order, Madhya pradesh
Pashchim Kshetra Vidyut Vitran Company (i.e. MpSEB) has
disconnected the electricity supply on dated 21106/2023. Therefore
industry was closed from dated 21106/2023.

4' A letter dated 14/0712023 was submitted by the industry with
mentioning that industry is closed ftom 2l/0612023 and directions
of Board has been complied for. The industry had requested to
issue revised directions to restart the prant. Copy of retter dated
1410712023 is enclosed as Annexure_3.

5' The industry was inspected on dated rg/07/2023 in reference of
industry letter dated r4r0712023 and the industry was found crosed
due to disconnection of erectricity. wastewater from kuchcha pond
had been disposed to CETp for treatment and disposal. Similarly
improvement in ETp was also observed. Copy of the inspection
report is enclosed as Annexure_4.

6. After due verification and compliance
the Water Act, revised directions were

of directions issued under
issued vide letter no.2722
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dated2610712023 to restart the prant. copy of the revised direction
Ietter issued to the unit is enclosed as Annexure_S.

7' The industry has been verified time to time and it has been found
that the industry has still not started production and still closed.
Industry has been inspected again on dated 14/0312024 and was
found closed. No wastewater was observed in Effluent Treatment
Plant (ETP) because it was operating for a long time. It was also
observed that the kuchacha pond, which were earlier in existence
and wastewater was found accumulated during inspection dated
17/0212023, now the pond has been dismantled and the land was
observed levelled. copy of inspection report has already been
enclosed as Annexure- 1 .

8. In compliance of Hon'ble NGT Order dated 13102/2024, it is
submitted that environmental violation by M/s Rehmaniya Textire
was found from dated 17/0212023 to 2uo6r2o23 and accordingry
environment compensation has been calculated as per the guiderine
issued by CPCB. Notice to the industry to deposit environment
compensation of Rs. 12,40,000/_ has been sent by the Regional
Office letter no. 1045 dated 2l/0312024. Copy of the letter is
enclosed as Annexure-6

2. Report of Forest Department with regard to tree cutting & feiling :

Hon'ble NGT has also directed to remind Forest Department with
regard to the cutting and felling of the trees in violation of the rures vide
its order dated 1310212024.

It is petinent to submit that reminder letter no. g52 dated
0510312024 & letter no. l0l0 dated2r/03/2024have been sent. copy of
the letters dated 05103/2024 & 2uo3/2024 are enclosed as Annexure-7
& 8 for reference.

It is submitted that for District Forest officer Burhanpur has sent
report regarding cutting & felling of trees vide letter no. 1334 dated
2710312024. Copy of the report is enclosed as Annexure-9. As per the
report forest department has taken action against the persons who were I
involved in the cutting of trees and controlled the ilegal cutting of 4
forest trees with the help of police & District Administration. ,+ppro*4
150 persons were arrested and sent to the jail. Forest department is
continuously monitoring the activity of invaders by drones also. Night
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patrolling has being done in intemal part of the forest area. Details of
action taken may be perused in the repor.t submitted by the Forest
department.

Conclusion:

l. M/s Rehmaniya Textile has been found closed and it is closed from dated
2110612023. The industry has violated the environmental laws to
17/02/2023 to 2r/0612023 and therefore accordingry in compliance of
Hon'ble NGT directions, environment compensation has been calcurated
and notice has been sent to the unit to deposit Rs. 12,40,000/_ as
environment compensation.

2. The Forest Department through District Forest officer Burhanpur has
been informed also to submit the reports regarding cutting of trees in
compliance of the directions. The Forest Department has submitted report
with regard to cutting and felling oftrees and the taken action to control
illegal cutting in forest area.

Enclosures: As above

Id"
r6#dyagnetl

District Environment 0ffi cer,
MPPCB, Khandwa

,orr*,rr,
Scientist

MPPCB, Indore

8*
(S N Dwivedi)

Regional O{ficer
MPPCB Indore
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-ffi- rr*q o'qfdq *i? LiFEffi trr."g*t-#ttr-.-&#.;"=*,rN-Er 
*frTq ;T. 7s 7xfr, qrd z, oT(rrd[, ftrnrq-rry, r-dq*auroli- t .n.l

,i mlq : !731 
.2555436; 

e-mail: romppcb-indore@rediffmail.com

trg es$ g Telorv /zoz+ qdr, ft=TrnrU \oe\zrt-,^
vft,

sirg-ffi
q.rq wkor fliqq,
g{6mgq, F}r )

1?qq :- ]tfi E-{fr ti qqnfufl iq=r Eq^T{rc ffntid wr-e d $qq ti r1a-ar- *,
\rq'{ffiT 1-qqqmir-a c'cl 6 ro er+rq thr-qrf,-q, q0g0 !-$uT ri"rrrT utd, E=q;q

rim enq+i hr{ftfu-a {pfl fr qrfi t" ,*

(r) q6 1?r, s,q, !-$q fuTur dd ffT .rt-d{ qf, (uquur ftflirT netT ft"{iTrr)

crf*ffuq r gz+ frt qN 4 d sr.rkr ftrqr qqr t nqr qld o\ ara slBfrqq d

ITTQd-{1TQT qrg GrlqFrqq tgat o} rrcq ,\ mq zn-r-} mt srfurq qiqr q-qr B t

(2) sE lh, Rlfr qqtft ,\ r,rq qrfrrmr furq axt oiq'l -grrcqqe t*l wre ot

qarFFrT of q-i t nqr rrqq) rmrf,{ tg Gild * 3nq-fr\ rgyrd o-a q.i qTg

llqft qffi aT q-{ t t

(r) sE fu, ftrTm rc.ol.zozl d qld d erfffir Er\r sffir rft{.-C1,fi ol

fu€teroT fuqT qqT I ftftqTrT d Anq q(qq ft?iarT o1 fr*qrg.qx mMi qd

-r-J.'tv.

1 q-r 1b s!-flRfl u-a nXi riqko m ,r$ gi, fu;Td qfoiiq 1?qtkT qFrcn

qftqr t srfLlm' qr"S q-S d'r

z. q-o Fn -l-qx ft.rq ar<r uiq cd\o utd rtd q) wFjoT qq {fi.{.d.di cr+ d

Gni ftt cqilwn {.rirfl .r$t di d orqnT erct] fl,t d qnqq t sTafifi

cra r=rto) q) n*iq of qilTrfiiT Bffid ei rdl "B 
t

r)
l
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3. q-6 fu {fr {.fi.fr q g-rqrfta 6li qrd $n wd ?ht *R * Ffrd +ft w
oT?Tlo-q d u-rgd r& q,t w r& t t

4;. rra fo gu oruleu il,iT {fi {.a..ft. mi yrn-ft $iq"rf,{ Enri tg qEra fuql

,; ,r-ar fug qiqd gmr 3irq fu{m ao- Erfl( ffi qpl r;qy;

sfiffi t rqe t fu s{.dfi. oxqtfl srEi gq nqq ftqq -srEr iirq, qe{

(npu fr-{l{"T gq ft"q-aq) orf-*fr-qaT rczq rt qr{T 25 / za qil s-s-oq{ fu-qr Gn, r_6r

t r eroqq er-gtru t fu wt-on-girR .nBqi o) q{ ft*iri *g vfls zndqr-s .fili qrr

oq ot, f,rfu HEft-fi rn-a i=)-o f,rqfi =rfl fr q-$nT qfi Reft ft.ffi-f, qfi E) I Er{n
oil!-qrr s.ilq fi w mrqfa-q o) oz ftqi{ q ft-wfl-:l mr eryiu t t

el$q erB"mft,
H.e. u-qw ftziT'T eld, E-dt-q

,-,
"r)

ff(^
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